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The following Bill was intmduced_ in the Andhra Pradesh’
Legislative Assembly on 19" September, 2022.

L. A. Bill No. 23 of 2022

A BILL FURTHER TO AMEND THE AHDHRA PRADESH
CO-OPERATIVE SOCIETIES ACT, 1964.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy- Third year of the Republic of India, as follows;-

1. (1) This Act may be called the Andhra Pradesh Co-operative Societies oo e und
{Amendment] Act, 2022, commencement

(2) It shall come into force on such date as the Government may, by
notification, appoint.

2. Inthe Andhra Pradesh Co-operative Societies Act, 1964, (hereinafter Amendment of
referred to as the Principal Act), in section 2,- e

(i) after clause (i-a), the following shall-be inserted, namely,- Ac”‘f'ﬂ-“i'l%" .

“(i-b) Impact Investor’ means individuals, companies,
organizations, and fund investors with an established track record of
working with social enterprises and are willing to invest in a society
with an intention to generate a measurable, beneficial social or
environmental impact alongside a financial return. The minimum
investment shall be Rs. 50 lakhs which shall be within 50% of total
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paid-up share capital of that society, over and above of which shall
be as a grant.”.

(i) after clause (j-iv), the following shall be inserted, namely,-.

“(-v) Non-loanee member’ means a member who has not
availed any service as loan from the society.”,

(i) after clause (1), the following shall be inserted, namely,-

“(1-i) RBK’ means Rythu Bharosa Kendra established by State
Government as a one stop solution for the benefit of farmers to
avail services as per their needs.”

3. In the Principal Act, in section 12, in sub-section (1), after the
words “A society may” the words “only after the previous approval

of the Registrar if having Government dues”, shall be inserted.

4. In the Principal Act, in section 13, in sub-section (3), in sub-
clause (ii), after the words and expression “ in whole or in part” the
words and expression “done after approval of the Registrar in case
with Government dues” shall be inserted. '

5. In the Principal Act, in section 20, under sub-section (2), alter
the existing proviso, the following proviso shall be added, namely,-

“Provided that the society may invite participation of impact
mvestors through appropriate financial instruments as may be
prescribed in their byelaws.”.

6. In the Principal Act, in section 26, after the existing proviso, the
following proviso shall be added, namely, -

“Provided further that in the case of a cooperative Urban Bank
individual share holding of a member shall not exceed one twentieth
of total paid up Share Capital of the Bank.”.

7. In the Principal Act, in section 31-A, after sub-section (23),
the following shall be added, namely,-

“(24). Review achievements vis-a-vis business plans at least
quarterly,”.

8. In the Principal Act, for sub-section (6), the following shall be
substituted , namely, -

“(6) Where a society is indebted to any financing bank, the
Registrar shall, before taking any action under sub-section {1} -
respect of that society, consult the financing bank by giving 15
working days’ time and may consider it to arrive at his opinion,
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Provided further that in case no response is received by the
Registrar within the time specified above, it will not preclude him
from taking further action.”.

9. In the Principal Act, in section 50,
(i) in sub-section (1),

(a) the existing proviso shall be numbered as third
proviso.

(b) in the third proviso as so numbered for the words
- “provided that” the words “provided also that”
shall be substituted.

(c) Before the third proviso as so numbered above, the
following provisos shall be inserted, namely:-

“Provided that in case of a Primary Agricultural Cooperative
Credit Society, concurrent audit shall also be , done in addition to
the final Audit of the accounts of the society, as per the guldﬂhnes
prescribed by the Chief Auditor.

Provided further that the Primary Agricultural Cooperative
Credit Society can opt either for audit by department or a Chartered
Accountant for conduct of such audits. In case, the society opts
audit by the Department for final audit for a particular financial
year, it shall be mandatory to get the eoncurrent audit done by the
Chartered Accountants for that particular financial year and vice
versa.”,

(iij for sub- section (4), the following shall be substituted,
namely,-

“(4) The final audit shall be completed within a period of three
months in case of Primary Agricultural Cooperative Credit Society.
It shall be done within a period of six months in case of ather societies
from the close of the Co-operative year of the registered society

concerned and such other further period not exceeding six months

as the Chief Auditor may permit for reasons to be recorded in
writing.”.

10. In the principal Act, in section 115-D,
(i} in sub-section (1),-
(a) for clause (a), the following shall be substituted, namely,-

“(a) An associate member who is an individual or a group
depositor holding a minimum deposit of Rs.2,500/- (Rupees Two

Amendment of
section 50,

Amendment of
section 115-D
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Thousand and Five Hundred only) in scheduled areas or a higher
sum as may be prescribed and Rs. 10,000/- (Rupees Ten
"Thousand only) in other than scheduled areas for a continuous
period of twelve months preceding the date of notification of
election in Primaiy Agricultural Co-operative Credit Society shall
have full voting rights.”. ;

(b) after clause (c), the following clause shall be added, namely,-

“(d) “A non-loanee member of PACS having transacted a,
minimum business, other than Deposits and advances, of
Rs. 10,000/ - in the period of 12 months preceding the date of
election notification shall have full voting rights.”.

(ii}. in sub-section 2,-
(a) for clause (v), the following shall be substituted, namely,-

“(v) Internal control systems, appointment of Auditors for both
concurrent audit and final audit and compensation for the
audit.”. :

(b) after clause (v), as so amended the following new clause shall
be added, namely,-

“(vi) With respect to personnel policies of DCCBs may constitute
a common category of General Manager and Deputy General
Manager cadres of District Cooperative Central Banks, region
wise, subject to guidelines issued by the Apex Bank from time
to time.”.

(iii). in sub-section (13), after clause (b), the following shall be
added, namely,-

“(c) Before superseding the committee, an opportunity shall
be provided to the committee for making its *representation.”.

(iv). in sub-section (19),-
(a) The existing provision shall be numbered as clause (b).

(b) Before clause (b), as so renumbered, the following shall
be inserted, namely,-

H

(a) For the purpose of selecting Chief Executive Officers of
District Cooperative Central Banks, a Common Selection Committee
shall be adopted at the State level comprising the President of the
State Cooperative Bank, Managing Director of State Cooperative
Bank, Registrar and Chief General Manager, NABARD along with
two subject experts which will empanel . sufficient number of
candidates in accordance with the vacancies that will arise in
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District Cooperative Central Banks in the following year. A panel of
selected candidates shall be maintained and reviewed for addition
or deletion periodically and fresh selection process conducted once
in a year. A District Cooperative Central Bank in need of Chief
Executive Officers shall be free to choose any one among them.”.

(v) for sub-section (20), the following shall be substituted,
namely,- :

“ (20) There shall be co-option of professionals on the Managing
Committee of the PACS/ DCCB/ APCOB with voting rights in the
committee meetings but shall not have voting right in any election or
in no confidence motion.

Provided further that the representative of financing bank of
respective CCS shall be nominated by that respective financing bank
as prescribed. :

Provided that the CEO of the concerned CCS shall be the Ex-
Qfficio member* The representatives of financing bank nominated to
its affiliated lower tier society shall have voting right in the committee
meetings, but shall not have voting right in any election or in the no
confidence motion.”.

11. Inthe principai Act, after section 115-D, the following new section
shall be added, namely,-

“115-E:-Integration of Rythu Bharosa Kendras(RBKs) with the

CCS and primarily with Primary A,gi‘it:ul_tural Cooperative Credit
Societies (PACS):- Notwithstanding anything contained in the Act,
the following provisions shall apply for integration of RBKs:-

(1) The cooperative credit structure in the State shall work in
integration with Rythu Bharosa Kendras (RBKs) working al
village level. :

(2) All the Rythu Bharosa Kendras (RBKs) to be geographically
mapped with Primary Agriculture Cooperative Credit Socictics
(PACS) of that area for providing credit services to farmers
and providing related information to PACS.

(3) For smooth functioning of the integration, the Registrar may
issue necessary guidelines in this regard from time to time.

12. In the principal Act, in section 123, at the end of portion, after
the words “this Act”, the following shall be added, namely,-

“Subject to the guidelines pre_sc_l:ii:)_ed.”.

Addition of new
section 115-E.

Amendment of
section 123,
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STATEMENT OF OBJECTS AND REASONS

The performance of Credit Cooperative Societies, Marketing
Societies etc. was reviewed by the Government and upon observing
their poor performance, losing relevance to the present day needs
of people and most of them suffering with losses, to develop them
in line with Government mandate to revive Cooperatives, it was
instructed to award study of Cooperatives by a cohsu]tancy and
take steps to revive the Cooperative Societies serving.to the needs
of the farmers in rural areas. As such, study was awarded to the
NABARD Consultancy services Pvt. Ltd., Hyderabad (NABCONS),
which conducted study and made their recommendations that were
presented to the Government which in turn instructed the
department to cariy out amendments required te bring in reforms

so that the societies get revived.

After several discussions with the stakeholders, department etc;
the NABCONS team recommended certain reforms in Governance,
business development, audit, legal aspects, technology to revive
the Cooperatives in the State as such, the amendments are

proposed.

As per the Learned Advocate General qpinion, new definitions
are proposed to SBection 2 of APCS Act, 1964 to invite more
investments in a society to strengthen the finance base and also
keeping in view of social & environmental impacts and also to
sfrengthcnUie overall cooperative movement by integrating the
DCCBs, PACS with the RBKs.

To ensure safety of Government [unds before transferring the
assets and liabilities, it is proposed in Section 12 (1) to incorporate
“only after the previously approval of the Registrar if having
Government dues” before society makes a resolution. Similarly,
before transferring the assets and liabilities also, a mand:_—:-.‘égrj_gij,cp

o take gprior apprevalis proposed at Section 13 (3) (:;]_(i_i}.
Basing on the recommendations, provision is suggested at

Section 20 of the Act to invite impact investors with an intention to
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encourage investment by interested members.

To restrict the holding of shares by individual member of
Cooperative Urban Bank to 5%, a proviso is proposed to insert in
the Section 26 of APCS Act, 1964 based on the RBI Circular No.25/
09.18.200/2013-14, dt:01.10.2013.

With a view to see that Managing Committee focuses more on
improving business with periodical reviews ‘ on their targets,

amendment proposed to Section 31-A of the Act.

Before superseding a committee of a society, it is proposed to
consult its financing bank by giving 1 day time but may not be
binding on the Registrar as Such, amendment is proposed to Section
34 of the Act. '

For good and effective Audit of accounts, suggested to improve

professional Audit, coverage and effectiveness. The recommendation .

to introduce concurrent audit to PACS and to complete final audit
within 3 months is proposed to arrest any Irregularities and plug
leakages timely and therefore Section proposed for amendment.

To make the members of the PACS more participative and make .

them eligible to participate in elections in a democratic manner,
amendment is proposed to Section 115-D by reducing mandatory
period to hold deposits and also considering diversification plans of
PACS for extending non-credit business. Also, voting rights proposed
to non-loanee member having transacted minimum business with
PACS. '

For transferring and utilizing the management skills and
expertise of senior officers of the DCCBs, a common categ{)ij} of
DGMs and GMs is proposed which gives exposure to the staff
underneath and helps in capacity building. As per the

recommendation, the composition of the state level Selection

Committee is proposcd wizo shall Selert the CEOs of the DCCBs

and maintain a panel.

To bring in Professionalism in policy making by the Committees

of Cooperative Credit Societies and Marketing Societies. Professional
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Directors are suggested to be taken on board which helps in quality
checks and control with their voting right now provided.

Since, NABCONS recommended for issue of guidelines to use
the powers by Government and the existing provision enable to
exempt only Societies or class of Societies but not individuals etc.
As such, it is proposed to amend Section 123 of the Act.

In the minutes of meeting dt:24.02.2022 chaired by the Hon’ble
Chief Minister given instrﬁctions for integration of instrﬁctions,
RBK, PACS and DCCBs in cooperative credit structure for providing
complete range of credit services to the farmers through PACS. The
Task force Committee, so constituted on integration, approved the
proposal for including professionals in the Managing Comnﬁittees

of Cooperatives.

-Cﬁmpﬁsing the Board of Directors of PACs & DCCBs with
professionals improves the quality of Governance which in turn
strengthens the cooperative credit societies to compete with

commercial banks and RRBs.

Therefore, the Bill seeks to give effect to the above measure.

SRIKAKANIGOVARDHAN REDDY,
MINISTER FOR AGRICULTURE, CO-OPERATION,
MARKETING & FOOD PROCESSING
GOVERNMENT OF ANDHRA PRADESH.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 5, 8, 9 and 10 of the Bill authorize the Government to issue notification
in respect of the matters specified therein and generally to carry-out the purposes of
the Act.

As such, the notification issued, which is intended to cover matters mostly of
procedural in nature is to be laid on the table of both Houses of the State Legislature

and will be subject to any modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation arc thus of normal

type and mainly intended to cover matters of procedure.

SRI KAKANT GOVARDHAN REDDY,
MINISTER FOR AGRICULTURE, CO-OPERATION,
MARKETING & FOOD PROCESSING.
GOVERNMENT OF ANDHRA PRADESH.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Co-operative Societies (Amendment) Bill, 2022, after it is
passed by the Legislature of the State may be submitted to the Governor for his

assent under article 200 of the Constitution of India.

SRIKAKANIGOVARDHAN REDDY,
MINISTER FOR AGRICULTURE, CO-OPERATION,
MARKETING & FOOD PROCESSING
GOVERNMENT OF ANDHRA PRADESH.

P.BALAKRISHNAMACHARY UL,
Sccretary to State Lagislature.
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